
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 19/09/2026

(2020) 10 CAT CK 0045

In the Central Administrative Tribunal

Case No : Original Application 100, 1070 Of 2020

Ruby APPELLANT

Vs

Union Of India & Others RESPONDENT

Date of Decision : 01-10-2020

Acts Referred:

Citation : (2020) 10 CAT CK 0045

Hon'ble Judges : L. Narasimha Reddy, J;A.K. Bishnoi, Member (A)

Bench : Division Bench

Advocate : Ajit Kakkar, Sanjeev Yadav

Final Decision : Dismissed

Judgement

L. Narasimha Reddy, J

1. The applicant took part in the Combined Higher Secondary Level Examination
2019. She cleared the Tier-I examination. However, in the Tier-II examination, it
was found that she did not sign the answer script in the specified place. On that
account, the Staff Selection Commission cancelled her candidature. She filed an
application under Right to Information (RTI) Act with a request to furnish her
certain documents. Through a communication dated 28.05.2020, the
respondents furnished her, the relevant page of the answer script. This OA is filed
challenging the communication dated 28.05.2020.

2. The applicant contends that the omission on her part to sign at the relevant
place in the answer script is very minor in nature and that the respondents ought
to have given her an opportunity to rectify the same.

3. We heard Mr.Ajit Kakkar, learned counsel for the Applicant and Mr.Sanjeev
Yadan, learned counsel for the Respondents.

4. The applicant was successful at Tier-I level. However, at Tier-II level, she did
not sign on the stipulated place in page 1 of the answer script. The signature of
the candidate becomes essential for the purpose of identification, particularly in
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these days of rampant impersonation. The applicant does not dispute that she
did not sign at the relevant place. The respondents have promptly furnished her
the relevant page of the answer script in reply to an application under RTI Act. It
is just ununderstandable as to how such a reply can be challenged in this OA and
how the applicant feels aggrieved by that.

5. We do not find any merit in the OA and the same is accordingly dismissed. No
order as to costs.
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